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New Delhi, this the 11th day of September, 2003

Dr. J . Sundaresan Pi 'l 'lai
F-62, CSIR Scientists Apartments
Maharan'i Bagh, New De'lhi - 1 10 065. Appl i cant(By Advocate: Sh. Akhi'l Siba] with Sh. S'iddharth
Mal hotra )

Vs.
Mr. R. S. Anti 'l

Inquiry Authority & Senior Deputy Secretary
Counci'l of Scientif ic & Industria'l Research
Anusandhan Bhavan, 2, Rafi Marg
New Delh'i 110 001. Respondent
(By Advocate: Sh. G.D.Gupta, Senior Counsel with Sh.
Manoj Chatterjee and Ms. K.Iyer)

O R D E R (Oral)

By Shri V.K.Majotra, Member (A):

Reply is stated to have been filed vide Filing
No.7110 dated 9.9.2003, however, the same is not on

record. Respondent's counsel has filed a copy of the

reply in the Court a'lso.

2. It is observed that vide order datcd

4.6.2003 appi icant's representation dated 1Z.g.2OO3

has been disposed of by a detailed order on the po'ints

made in the representation.

t 3.

respondents

appl i cant

1 2 .3. 2003 .

, appl icant had prayed that
directed to intimate to the

appl icant's letter dated

4, In view of the above, the OA is dismissed

having become infructuous. If the appf icant feels

aggr i eved by order dated 4 . 6 . 2003 , he shal 'l have

I i berty. {
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